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The Vice Chancellor :-

9. (i) The Vice-Chancellor shall be a whole-time salaried officer or' the University and 
shall be appointed by the Chancellor from amongst a panel of not less than three 
eligible names, as per UGC guideline submitted to him in alphabetical order by a 
Committee consisting the following :-

(a) 
(b) 
(c) 
(d) 

A nominee of the Chancellor; 
A nominee of the Syndicate; 

. A nominee of the State Government, and 
A nominee of the Chainnan, University Grants Commission; 

I 

The Chancellor shall appoint one of the members of the Committee as the convener; 
Provided that none of the members of the panel shall be an employee of the University or a 
mernl1er of any authority of the University 0r connected with any approved institution or 
college or institution recognized by or associated with the University. 

(ii) (a) The Vice-Chancellor shall hold office for a tenn of five years or till he attains 
the age of 65 years, whichever is earlier, unless sooner removed by an order of the 
Chancellor, and shall subject to the provisions of this section, be eligible for 
reappointment f(n· another tem1 of five years or till he attains the age of 65 years, 
whichever is earlier; 

Provideu that no Vice-Chancellor should be removed from oflice except by an order 
passed by the Chancellor on the ground of misbehaviour, mismanagement, incapacity or 
misuse of powers after due enquiry by a serving or retired Judge of the Supreme Court or 
High Court appointed by the Chancellor with the approval of the Syndicate; 

(b) The Chancellor may, notwithstanding the expiration of the tenn of the office of 
the Vice-Chancellor or his attaining the age of 65 years, allow him to continue in 
office till a successor assumes office, provided that he shall not continue as such for 
any period exceeding six months; 

(iii) The Vice-Chancellor may resign from his office in writing under his hand addressed 
to the Chancellor, 

(iv) if 
(a) the Vice-Chancellor is, by reasons of leave, illness or any other cause, 

temporarily unable to exercise the powers and perJ(mn the duties of his office, 
or 

(b) a vacancy occurs in the offic.:: of the Vice-Chancellor by reason of death, 
resignation or expiry of the term of his office or otherwise, then, during the period 
of such temporary inability, or pending the appointment of a Vice-Chancellor as 
the case may be, the Chancellor may appoint the senior most Dean of Faculty to 
exercise. the power and perform the current duties of Vice-Chancellor; 

(v) The vacancy in the office of the Vice-Chancellor occurring by reason of death, 
resignation 01' expiry of the term of his office or otherwise shall be filled up by 
appointment of a Vice-Chancellor in accordance with the provisions of sub-section 
(i) within a period of six months from the date of occurrence of the vacancy; 

(vi) Arrangement of work during vacancy in the office of the Vice-Chancellor -
(a) during the tempormy absence of the Vice-Chancellor by reason of leave, 
illness or any other cause, the Challc.::llor may make such arrangements as he deems 
fit for canying on the duties of the Vice-Chancellor; 
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Provided that pending the making ol si.1ch arrangements by the Chancellor, the Vice­
Chancellor may designate the senior most Dean available in the University to be in-charge or 
the current duties of the Vice-Chancellor for a period not exceeding one month or till 
anangements arc made by the Chancellor, whichever is earlier; 

(b) during the period when a vacancy in the office of the Vice-Chancellor remains 
unfilled, the senior most Dean available in the University, as the Chancellor may 
appoint, shall act as Vice-Chancellor and the person so appointed, shall have all the 
powers ::tnd shall be entitled to all the privileges of the Vice-Chancellor and to such 
emoluments and allowances as may be determined by the Chancellor in accordance 
with the Statutes, if any, framed in this behalf. 

10. (i) The Vice-Chancellor shall be the principal executive and academic officer of the 
: > University. He shall by virtue of his office be the ex-officio Chairman of the 

Syndicate, the Academic Council, the Planning Board and the Finance Committee 
and also the Chairman of any other authority or body of the University of which he 
may .be a member. He shall, in the absence of the Chancellor, act as the Chairman of 
the Senate and also preside over at the Convocation of the University held for 
confening degrees. He shall also be entitled to be present at and to address any 
meeting of any other authority or body of the University of which he may not be a 
member, but shall not be entitled to vote thereat; 

(ii) The Vice-Chancellor shall have the power to convene meeting of the Senate, the 
Syndicate, the Academic Council and of any other authority or body of the 
University; 

r;ii) It shall be the duty of the Vice-Chancellor to ensure that the provisions of this Act 
and the Stat11tes, the Ordinances and the Regulations arc faithfully observed, and to 
take such action as may be necessary for this purpose; 

(iv) The Vice-Chancellor shall exercise general control over the affairs of the University 
and shall give effect to the decisions of �t�h�f�~� authorities of the University; 

(v) The Vice-Chancellor shall exercise such other powers and discharge such other 
duties as may be delegated to him by any authority or body of the University or as 
may be prescribed by Statutes, Ordinances or Regulations; 

(vi) The Vice-Chancellor may take on behalf of the University such action as he may 
deem expedient in any matter which, in his opinion is either urgent or of an emergent 
nature and shall report the same for confirmation at the next meeting of the authority 
or body which, in the ordinary course, would have dealt with the matter; 

Provided that if the action taken by the Vice-Chancellor is not approved by the 
authority or body constihrtcd under this Act, the matter shall immediately be referred to the 
Chancellor whose decision thereon shall be final ; 

Provided further that any person in the service of the University, who is aggrieved by 
the action taken by the \'icc--Chancellor under this sub-section, shall have the right to appeal 
against such acticn to the Syndicate, within 3(three) months from the date on which decision 
on such action is communicated to him and thereupon the Syndicate may confirm, modify or 
reverse the action taken by the Vice-Chancellor; 

(vii) The Vice-Chancellor may, with the approval of the Syndicate, at any time delegate 
any of his powers other than the powers referred to in sub-section (vi) to any other 
officer subordinate to him. 
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